16 Court Fees Act, 1870 Schedule |
SCHEDULE-1
Ad Valorem fees
Number Proper fee
1. |[a * t]

3[1-A. Plaint, written
statement, pleading a sef-
off or counter claim or
memorandum of appeal
(not otherwise provided
for in this Act) presented
to any Civil or Revenue
Court except those
mentioned in Section 3.

2. Plaint in a suit for
possession under the
Specific Relief Act, 1877
section 9.

3. Omitted.

(4. Application for review
of judgment if presented
on or after the thirtieth day
from the date of decree.

When the amount or value
of the subject matter in
dispute does not exceed
ten thousand rupees.

When such amount or
value exceeds ten thousand
rupees but does not
exceed five lacs rupees.

When such amount or
value exceeds five lacs
rupees but does not
exceed ten lacs rupees.

When such amount
offence exceeds ten lacs

rupees;

Provided that minimum fee
leviable on a memorandum
of appeal shall be five
rupees.

1. Omitedby M.P. Act No. 12 of 1966.
2. Subs. by M.P. ActNo. 12 of 1997 (w.e.f. 1-4-1997).
3. Subs byMP ActNo. 17 of | 978.

Ten percent subject to a
minimum of one rupee.

One thousand Rupees plus
twelve percent on the
amount or value in excess
often thousand rupees.
Fifty nine thousand and
eight hundred rupees plus
six percent or the amount
or value in excess of five
lacs rupees.

Eighty nine thousand eight
hundred rupees plus three
percent of the amount or
value in excess of ten lacs
rupees.

A fee of one-half the
amount prescribed in the
foregoing scale.

The fee leviable on the
plaint or memorandum of
appeal.
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Court Fees Act, 1870

Schedule |

Number

Proper fee

3, Application for review
of judgment if presented
before the thirtieth day
from the date of decree.]

'[6. Copy or translation of When such judgment or

a judgment or order not
being or having the force
of a decree.

7. Copy of a decree or
order having the force of
a decree,

'[8. Copy of any document
liable to stamp duty under
the Indian Stamp Act,
1399 (11 of 1899), when left
by any party to a suit or
proceeding in place of the
original withdrawn.

order is passed by any court,
other than a High Court or
by any other authority—

(a) ifthe amount or value
of the subject-matter

is fifty or less than
fifty rupees,

(b) ifsuchamount or value
exceeds fifty rupees.

When such judgment or

order is passed by a High

Court].

When such decree or

order is made by any Civil

Court other than a High

Court or by any Revenue

Court.

(a) ifthe amount or value
of the subject matter
of the suit wherein
such decree or order
is made is fifty or less
than fifty rupees.

(b) ifsuchamount or value
exceeds fifty rupees.

When such decree or

order is made by a High

Court.

(a) When the stamp duty
chargeable on the
original does not
exceed fifty paise.

(b) in any other case.

1. Subs. by M.P. Act No. 12 of 1966,
2 Subs.by M.P. ActNo. 12 of 1997 (we f 1-4-1997).

One-half of the fee
leviable on the plaint or
memorandum of appeal.]

ITwo rupees]

*Four rupees|

YFive rupees]

Two rupees]

Five rupees)

[ Ten rupees|

The amount of the duty
chargeable on the original.

1[Two rupees]
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MNumber

IR e T
'[9. Copy of any Revenue
ar Judicial proceeding or
order not otherwise
provided for by this Actor
copy of any account,
statement, report or the
like taken outof any Civil
or Criminal or Revenue
Court or office or from the
office of any Chief Officer
charged with the executive
administration of a Division.
10 Omitted.

2[11. Probate of a will or
letters of administration
with or without will
annexed.

Court Fees Act, 1870

Schedule 1

Proper fee

For every three hundred *[Two rupees]

and sixty words or fraction
of three hundred and sixty
words,

When the amount or the
value of the property in
respect of which the grant
of probate or letters is
made, exceeds one thousand
rupees but does not exceed
twenty five thousand rupees.
When such amounl of
value exceeds twenty five
thousand rupees but does
not exceed fifty thousand
rupees.

When such amount or
value exceeds fifty
thousand rupees but does
not exceed five lacs
rupees.

When such amount or
value exceeds five lacs
rupees.

3 pereentum on such
amount.

Seven hundred and fifty
rupees plus four pereentum
on the amount or value in
excess of twenty five
thousand rupees.

One thousand seven
hundred and fifty rupees
plus five percentum on the
amount or value in excess
of fifty thousand rupees.
Twenty four thousand two
hundred and fifty rupees
plus six percentum on the
amount or value in excess
of Five lacs rupees;
Provided that when afier
the grant of a certificate
under part X of the India
Succession Act, 1925
(XXX1X of 1925) in
respect of any property
included in an estate a
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Court Fees Act, 1870

Schedule

Number

Proper fee

[12. Certificate under
part X of the Indian
Succession Act, 1925
(XXXIX of 1925).

When the total amount or
value of debts of securities
specified in the certificate
under Sec. 374 of the Act,
exceeds one thousand
rupees but does not exceed
twenty five thousand rupees.
When such amount or
value exceeds twenty five
thousand rupees but does
not exceed fifty thousand

rupees.

When such amount or
value exceeds fifty
thousand rupees but does
not exceed five lacs
rupees.

When such amount
exceeds five lacs rupees.

. Subs. by M.P. Act No. 12 0f 1997 (w.e.f. 1-4-1997).

grant of probate or letters
of administration is made
in respect of the same
estate the fee payable in
respect of the latter grant
shall be reduced by the
amount of the fee paid in
respect of the former.

3 percentum on such
amount or value and 5
percentum on the amount
or value of any debt or
security to which the
certificate is extended under
Section 376 of the Act.
Seven hundred and fifty
rupees plus four percentum
on the amount or value in
excess of twenty five
thousand rupees and six
percentum on the amount
or value of any debt or
security to which the
certificate is extended under
Section 376 of the Act.
One thousand seven
hundred and fifty rupees
plus five percentum on the
amount or value in excess
of fifty thousand rupees
and twelve percentum on
the amount or value of any
debt or security to which
the certificate is extended
under Sec. 376 of the Act.
Twenty four thousand two
hundred and fifty rupees
plus six percentum on the
amount or value in excess
of Five lacs rupees and
twelve percentum on the
amount or value of any
debt or security 1o which
the certificate is extended
under Sec.376 of the Act.]
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Court Fees Act, 1870

Number

12-A. Certificate under
the Regulation of the
Bombay Code No. VIII of
1827,

13. Application to the High
Court of Punjab for
exercise of its jurisdiction
under Section 44 of the
Punjab Courts Act, 1918
or to the Court of the
financial Commissioner of
Punjab for the exercise of
its revisional jurisdiction
under Section 84 of the
Punjab Tenancy Act,
'[14. Application to the
State Government or to a
Forest Officer for the
extension of the period of
contract where such
contract is in respect of
sale-purchase or removal
of any forest produce.

15. Omitted.

(1) As regards debts and
securities,

(2) As regards other pro-
perty in respect of which
the certificate is granted-
When the amount or value
of such property exceeds
one thousand rupees, but
does not exceed ten
thousand rupees.

When such amount or
value exceeds ten thousand
rupees, but does not exceed
fifty thousand rupees,
When such amount or
value exceeds fifiy
thousand rupees,

When the amount or value
of the subject-matter in
dispute does not exceed
twenty-five rupees,
When such amount or
value exceeds twenty-five
rupees,

When the value of the
subject-matter of the
contract is two thousand
rupees or less.

When the value of subject
matter of the contract exc-
eeds two thousand rupees
for every one thousand rup-
ees or part thereof in excess
of two thousand rupees,

Schedule [

Proper fee

The same fee as would be
payable in respect of a
certificate under the
Succession Certificate
Act 1889, or in respect of
such a certificate, as the
case may be.

2 per centum on such
amount or value.

Two and one half per
centum on such amount or
value,

Three per centum on such
amount or value.

Two rupees

The fee leviable on a
memorandum of appeal.

[ Ten rupees.]

[Three rupees)

l.  Subs. by M.P. ActNo. 12 of 1965,
L1 Subs. by M.P. ActNo. 12 0f 1997 (w.ef 14-1997)
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Court Fees Act, [870

Schedule 1T
'[SCHEDULE -1
Fixed Fees
Number _'_‘_‘—-—-—I;W
1. Application or (a) When presented to any officer of the %[Two B

petition,

Customs or Excise Department or to any
Magistrate by any person having dealings
with the Govemment, and when the subject-
matter of such application relates
exclusively to those deali ngs:
or when presented to any officer of land [Two rupees]
revenue by any person holding temporarily
settled land under direct engagement with
Government, and when the subject-marter
of the application or petition relates
exclusively to such engagement,
or when presented to any Municipal *[Two rupees]
Commissioner under any Act for the time
being in force for the conservation or
improvement of any place, if the application
or petition relates solely to such
conservancy or improvement:
or when presented to any Civil Court other Two rupees)
than a principal Civil Court of original
jurisdiction or to any Court of Small Cause
constituted under the Provincial Small
Cause Couris Act, IB87(IX of | 887), orto
a Collector or other officer of revenue in
relation to any suit or case in which the
amount or value of the subject matter is less
than fifty rupees;
or when presented to any Civil, Criminal or Two rupees]
Revenue Court, or to any Board or
executive officer for the purpose of
obtaining a copy of translation of any
Jjudgment, decree or order passed by such
Court, Board or Officer, or of any other
document on record in such Court or Office:
or when presented to any officer of the ’[Two rupees)
Forest Department not lower in rank than
the Divisional Forest Officer and not
otherwise provided for in this Act;

I Subs. by M.P. ActNo. 12 of 1966,
2 Subs. by M.P. Act No, 12011997 (we £, 14-1997),
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Court Fres Act, 1870

Sthedule 11

Number

{b) When containinga complaint or charge
of any offence other than an offence for
which police officers may under the Code
of Criminal Procedure, 1898 (V of 1898),
arrest without warrant and presented to any
Criminal Court;
or for orders of arrest or attachment before
Judgment or for temporary injunction;
or for compensation for arrest or attachment
before judgment or in respect of a
temporary injunction obtained on insufficient
grounds;
or for the appointment of a receiver in case
in which the applicant has no present right
of possession of the properties in dispute;
or for setting aside decrees passed ex parte
and for review of orders dismissing suits
for default;
or when presented 10 a Civil, Criminal or
Revenue Court or to a Collector, or any
Revenue Officer having jurisdiction equal
or subordinate to a Collector, or to any
Magistrate in his exccutive capacity, and
not otherwise provided for by this Act;
or to deposit in Court, revenue or rent;
or for determination by a court of the amount
of compensation to be paid by landlord to
his tenant,
{¢) When presented to a Commissioner of
revenue or to any Chief Officer charged
with the executive administration of a
division, and not otherwise provided for by
this Act.
(d) When presentedtoa Chief Controlling
Revenue authority or Executive authority
not otherwise provided for by this Act.

I Subs by M.P. ActNo. 120f 1997 (w.e.f. |-4-1997)

_ Proper fee

'[Five rupees]

'[Ten rupees)

"[Ten rupees]

![Twenty rupees]

'[Five rupees]

'[Five rupees|

[Five rupees]
'[Twn rupees)

'[Five rupees]

'[Ten rupees]
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